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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI:

O.A. No. 274 of 2009

Date of Decision: 22.12.2009
Shri M.C.Kaiita & Ors.

.......... Applicant/s
Dr.J.L.Sarkar ‘
................ Advocates for the

: Appiicant/s

- Versus - ’
U.O.1. & Ors. .
..... Respondent/s
Mrs. M.Das, B.S.N.L. :
....................................................................... Advocate for the
Respondents

CORAM :

HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER ({A)

i. Whether reporters of local newspapers may be aliowed

to see the Judgment ¢ Y&s/No
2. Whether to be referred to the Reporter or not 2 Y//
_ ' , s/No
3. Whether their Lordships wish to see the fair copy /
of the Judgment 2 es/No

Judgment delivered by
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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Criginal Application No. 274 of 2009

0.A.274 of 2009

Date of Order: This, the 227 Day ofDecember, 2009

HON'BLE SHRI MADAN KUMAR CHATURVEDI, MEMBER {A).

Shri M.C. Kadlita

$/C Late Bandhu Ram Kalita

P.O.- Noonmati

Vill- No.2 Madhabpur G.R.C. Road
Pin— 781020,

Shri Biman Kumar Deb

$/O0 Lal Deb

P.O. - Vinovanagar .
Vill- Bhaskar Nagar, Pin- 781018.

Shri Hiren Chandra Deb

S/C Late i. Ch. Deb

P.O.- Laiganesh {Govinda Nagar)
Pin- 781034.

| Shri D Goswami

S/C Late M. Goswami
P.O.- Roopnagar, Medical Birubari Road
Pin- 781032.

Shri B.K. Goswami
P.O.- Udayan Vihar
Vill- Kundil Nagar, No.2 Birkuchi

Pin- 781171.

Sri Sarat Das

S/O Late Nabin Chandra Das
P.0O.Soalkuchi
Villo-Haripur

Pin 781130

Shri D Lahkar
Anandapur
P.O.Dispur

Pin781005

St Golok Ch.Kdlita
S/O Late M.R Kalita
P.O.Baranghati
Vill.Paipara, Pin 781351

Paas 1 ~AfF 32
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Shri Mati Ram Bdishya
S/o Late Haro Baishya
P.O.Mukaimua

I W 44 )

Vil.NoJoysagar
Pin.781126

Shii Maheswar Mali
S/O Late S.R.Maii
P.O.Kanina
Viil.No.ischadagharria
Pin 781380 '

Shri G.N.Sarma

S/0 Late M.N.Sarma
P.O.Deb Kata Nagar
Ktishna Nagar Down
Near Gosala Maligaon

- Pin 781033

Shri Tapan Ch.Pator

S$/O Late J.Patar

P.O.Kharghuii

Vill.Litpur, Pin.781004

Shri Lonit Ch.Maiakar

S/O Late Dehi Ram Malokar

P.O.Kahiliparq, Vill.Bhagaduttapur |

Pin 781019 ... Applicants

By Advocate: Dr.J.L.Sarkar,

1.

N

Union of India Represented by the Secretary
Ministry of communication

Department of Teilecom
Sanchar Bhawan

~ New Delhi, Pin -110001

Che Chief Managing Director
Bharat Sanchar Nigam Limited
Corporate Office 102 B
Statesman House

148 Bharahhumba Road

New Delhi, Pin-110001

The Chief Managing Director

B.S.N.L. Corporate office

102-B siatesman House

148 Barahhumba Road

New Delhi, Pin-110001

The Chief General Manager
Bharat Sanchar Nigam Limited
Assam Tlecom Circie

Guwahati, Pin-781007 ' E r

0.A.274 of 2009

Page 2.0of 3
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O.A.274 of 2009

5. The General Manager
Bharat Sanchar Nigam Limited
Kamrup Telecom Distrct
Pan Bazar, Guwahati
Pin 781001 Respondents

By Mrs. M.Das, for BSNL

MADAN KR.CHATURVEDI , MEMBER(A) :

Dr.J.L.Sarkar, learned counsel for the Applicants
submits that the facts of this case are aimost identical to
O0.A.No.273 of 2009 with the difference that, no order of
promotion was issued 1in this casé. It was prayed that the
aspect of promotion may be considered on the same Tines.

Mrs. M.Das, earned Sr.Standing counsel appearing for
the BSNL has submitted that promotion cannot be claimed as a
matter of right. It should be in confirmity with the scheme.

I have heard the rival submissions I hereby direct the
Respondents to consider the aspect of promotion on the
touchstone of the scheme andvto expedite the matter within a
period of three months by passing a reasoned order.

0.A. is accordingly, disposéd of. No costs.

URVEDI

con
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH :

0.A.NO. 27}5  0f2009

“”"W" AR 1 ‘"‘*’M""&’" unat
. . S IR R
Shri M.C.Kalita & Others 4
. _Vs- 71 DEC 2909
Union of India & Others i
' Gueran 3 “anch
SYNOPSIS Lo -y

A - A - B S .

Applicants joined Department of Posts and
Telegraphs as Telephone Operator on different dates. They
were ultimately absorbed in B.S.N.L after corporatization
of D.O.T i.e. Department of Telecommuication. They were
initially promoted to the post of Telephone Operator Grade
I as per the One Time Bound Promotion Scheme on
completion of 16 years of service. Again as per the BCR i.e.
Biennial cadre Review Scheme they were entitled to 2ad
promotion i.e. Telephone Operator Grade III on completion
of 26 years of service. Applicants got both the promotion
in time. As per the avenue of promotion their next
promotion is to the post of Telephone Operator Grade IV
i.e. against 10% BCR Quota. The above promotion is given
by up gradation of post on functional justification after the
recommendation of DPC. DPC for the year 2001, 2002 etc.
were not conducted for reasons best known to the
Respondents. Subsequently DPC were conducted and
promotions were given with retrospective effect. But while
doing so Applicants were left out without any promotion
though their juniors were promoted. Applicants espoused
the matter with the administration at their individual
capacity and also through their union. But Respondents
did not consider their prayer. As such the Applicants this
O.A. for their redressal of grievances.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH,
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(An application under Section 19 of the Administrative Tribunal Act-1985) - %_’ § !
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1 Z 8
OA No?/(';"(7 ..... /2009 ¢ .. A
= el
©
. 553
(1 Shri M.C Kalita Q9 g
= a
S/O Late Bandhu Ram Kalita W <
P.O. Noonmati
~ Vill. No 2 Madhabpur G.R.C. Road
Pin 781020

(2) Shri Biman Kumar Deb

el - $/0 Lal Deb
- \’)?) | \ , ~ P.O. Vinovanagar
DJ"ﬂ\ 6\‘\ @\l’yv - Vill. Bhaskar Nagar
¢ ' )
9“ Ao PR S | Pin781018
B e v o
¢ , 3) Shri Hiren Chandra Deb

S/O Late 1.Ch Deb
P.O. Lalganesh (Govinda Nagar)

A
%%2
%%
Q.‘)

o Y O Pin 781034
e o
2
 (#)  ShiiD Goswami
S/0O Late M.Goswami

P.O. Roopnagar
Medical Birubari Road
Pin 781032

(5)  ShriB.K.Goswami
S/O LateBasudev Goswami
P.O. Udayan Vihar
Vill. Kundil Nagar, No 2 Birkuchi
Pin 781171
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(6)  ShriSaratDas

S/O Late Nabin Chandra Das
P.O. Soalkuchi
Vill. Haripur
Pin 781130
A : 3 i
Canirol Admmistrztive TiRoe
: T AR
(7)  ShriD Lahkar AT W |
S/I0 Anath‘ Lahkar : 2 1 DEC 2%9} k
‘Anandapur | - %g :
P.O. Dispur | Guwahati Bench
T % ‘;Qi
Pin 781005 e

(8)  Shri Golok Ch Kalita
S/O Late M.R Kalita
P.0O. Baranghati
Vill. Palpara
Pin 781351

(9) Shri Mati Ram Baishya
S/O Late Haro Baishya
P.O. Mukalmua
Vill. No Joysagar
Pin 781126

(10)  Shri Maheswar Mali
S/O Late S.R.Mali
P.O. Kaniha
Vill, No Ischadagharria
Pin 781380

(11)  Shri G.N.Sarma
S/O Late M.N.Sarma
P.O. Deb Kata Nagar
Krishna Nagar Down
Near Gosala Maligaon
Pin 781033

' padadh ek lcabife
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.  [Com ) Adminbsretive Tt
(12)  Shri Tapan Ch Pator Sy TRTTGNGS RNEIA
S/O Late J. Patar o
P.0. Kharghuli | 21 DEC 2009 E
Vill. Litpur " _. §
, Guwahati Bench -
Pin 781004 | Tareet AT

(13)  Shri Lohit Ch Malakar
S/O Late Dehi Ram Malakar
P.0. Kahilipara, Vill. Bhagaduttapur
Pin 781019 '
................... Applicants

-Vs-

() Union of Indian Represented by the Secretary
Ministry of Communication Department of
Telecom |
Sanchar Bhawan
New Dethi, Pin-110001

(i The Chief Managing Director,
Bharat Sanchar Nigam Limited
Corporate Office 102-B
Statesman House.

148 Barahhumba Road
New Delhi, Pin.-110001

()  The Chief Managing Directbr
B.S.N.L Corporate office
102-B statesman House
148 Barahhumba Road
New Delhi, Pin-110001.

()  The Chief General Manager
Bharat Sanchar Nigam Limited
Assam Telecom Circle
Guwahati, Pin-781007
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(V) The General Manager.

Bharat Sanchar Nigam Limited 'fﬁ??ﬂa W ¥
Kamrup Telecom District -

Pan Bazar, Guwahati
Pin 781001

DETAILS OF THE APPLICATION:

(1) PARTICULARS OF THE ORDER AGAINST WHICH APPLICATION IS MADE:

This application is made for grant of 10% BCR Grade IV Performa promoﬁon to the
applicants of scale up gradation and for grant of consequential benefits including
~ pension

2. JURISDICTION OF THE TRIBUNAL:

The applicant declare that subject matter of the application is within the jurisdiction of
~ this Hon'ble Tribunal

3. LIMITATION:
The applicant further declare that the application is within the limitation period

prescribed in Section 21 of the Administrative Tribunal Act-1985

4. FACTS OF THE CASE:

41 That the applicants are citizens of India and as such are entitled to the rights and
privileges guaranteed by the Constitution of India and Laws framed there under from
time to time. ' '

42  That all the applicants are retired employees of Bharat Sanchar Nigam Limited
{herein after referred as B.S.N.L in short), and have a common cause of action and
have a common. relief prayed for and as such pray before your Lordships to grant
permission to move a joint Original Application under Rule {5) (a) of Central
Administrative Tribunal (Procedure) Rules — 1587
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. 43 That all the applicants initially joined service under Indian Post and Telegraphs

Department, N.E. Circle, Shillong on different dates as given in the chart given below

as Telephone Operators, Gr.C. posts. Subsequently with the bifurcation of N.E. circle

in to Assam Circle and N.E. Circle all the applicants falls under Assam Telecom
Circle. With the Corporatisation of Telecom Department/Service in the year 2001 i.e.
on 1/10/2000 applicants were absorbed under B.S.N.L. and become the employee of
B.S.N.L. After serving in the Department of Post and Telegraph than Department of

the Telecom and ultimately B.S.N.L. applicants retired from services on various dates

without any blemish or stigma in their service life. For easy appraisal of the Hon'ble

Tribunal a chart giving details of the applicants, such as their date of entry in service

various promotion and date of retirement is given below.

SL Name Date of OTBP on BCR Date of
No entry in completion | Promotion retirement
service | of 16 years | oncomp-
of service | -letion of 16
years of
service
1 Shri Lohit Ch Malakar | 14.05.67 = | 30.05.81 31.12.92 30.04.05
2 24.05.67 30.05.84 30.05.94 30.06.06
Shri Tapan Ch Pator
3 | ShriG.N.Sarma 05.05.72 05.05.88 01.07.98 31.01.07
Shri Maheswar Mali | 06.08.66 - - 30.04.07
5 |Shi Mati Ram | 06.08.66 - - 31.01.06
Baishya
7 | Shri D Lahkar 27.05.68 27.04.85 01.07.94 28.02.05
Shri Sarat Das 05.05.68 - - 28.02.05
9 | Shri B.K.Goswami 18.06.65 - - 28.02.05
10 | Shri D Goswami 18.01.65 30.11.83 26.10.91 31.08.03
11 | Shri Hiren Chandra | 02.03.63 30.11.83 | 1.1290 31.03.02
Deb '
12 | Biman Kumar Deb 30.08.60 30.11.83 1.12.90 31.12.01
13 | Shri M.C Kalita 01.10.65 31.11.85 26.10.91 31.03.03

44 That on the basis of scale of pay posts of telephone operators is classified in to four

grades as given under

Moo st el Latle
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(a) Telephone Operator (Scale of pay Rs. 5,700-160- 8100) 5t CPC

(b) Telephone Operator Grade Il (Scale of pay Rs. 7100-200-10100 5% CPC)

(C) Telephone Operator Gr.ade II(ScaIe of pay Rs. 7800-225-11,175, 5% CPC)
(D) Telephone Operator Grade IV (Scale of pay Rs. 8570-245-12,245
5t CPC)
Initially first promotion i.e. Telephone Operator to Grade |l was given on the basis of
Departmental Examination under “The Post and Telegraph Department of
Telecommunication Branch (selection Grade posts) i.e. Recruitment Rules 1979 .
But in the year 1983 Department of Telecommunication formulated a scheme known
as One Time Bound Promotion Scheme (herein after referred as OTBP Scheme in
short) to grant promotion from basic Grade i.e. Telephone Operator to Telephone
Operator Grade II. The scheme inter alia provide that promotion to grade I post on
the basis of departmental examination was be abolished ultimately Grade II
promotions were green from amongst Telephone Operator on completion of 16
years of service. Applicants were also promoted by following this OTBP Scheme on
completion of 16 years of service. |
That in the year 1990 Department of Telecommunication (DOT in short) introduced
another scheme of promotion i.e. 2™ time bound promotion on completion of 26
years of service in basic grade vide latter No: DOT No 224/87-TE Il (1) dated
16/10/1990. This scheme provider that those staff for whom OTBP is applicable on
completion of 16 years and entered service on or before 1/1/1930 will be govemed
by this scheme. This scheme provider that Biennial Cadre Review (once in two year)
will be conducted in: respect of eligible cadres at the: circle level and at the time of
review the number of officials who have completed and would be completing 26
| years of service in the basic grade (including time spent in higher scale/OTBP) will
be ascertained and promotion will be granted by up-graduation of posts on the basis
of functional justification. This scheme is called Biennial Cadre Review (herein after
referred as BCR scheme in short). Applicants in the present O.A. were granted
promotion initially on completion of 16 years of service as per OTBP Scheme on
various dates as given in the chart in para 4.3. Subsequently under BCR scheme |
dated 16/10/1990 applicants were granted 2nd promotion i.e. from Grade I to Grade
I, on completion of 26 years in basis grade Dates of their promotion to grade it is
given in the chart in para 4.3
A copy of the letter dated 16/10/1990 is enclosed as

Annexure 1
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4.6 That next promotion of the Telephone Operator Grade lH wmch{,l &ﬁeﬂﬁﬁﬁmts

is to the post of Telephone Operator Grade IV (Scale of pay Rs. 8570-245-12 245,
5t CPC). These promotions are given amongst the eligible officials in Grade Il i.e.

~* Telephone Operator Grade Hi by up gradation of 10% the post in grade lil i.e. 10%

4.7

BCR posts. Ministry of Communications, Department of Telecom, Sanchar Bhawan
—New Delhi vide letter dated 13/12/1995,No 22-6/94-TE-li, issued procedure for
promotion to 10% BCR posts (Grade IV posts) as per judgment of Hon'ble Supreme

Court. This letter states as follows:

“...it has now been divided Grade- VI may be given amongst officials
in Grade Hll on the basis of their seniority in the basic grade. The
promotion would be subject to fitness determined by the DPC as
usﬁaP
A copy of the letter dated 13/12/95 is enclosed
as Annexure 2

That following the about order various promotion orders were issued granting
promotion to Grade Il officials against 10% BCR Quota from time to time. These
orders were issued giving retrospective effect dependihg upon availability of
vacancies determined by biennial cadre review. But while granting the aforesaid
promotidn certain senior persons were ignored and were left out without any
promotion though their juniors were promoted retrospectively. The above promotion
orders were issued in casual manner without proper scrutiny of the seniority fist. It is
worthwhile to mention here that with the introduction of new technology by BSNL
telephone operators were asked to give option for training in new technology. Those
who opted for such training were called Opties (in pre structured cadre) and those
who do not exercise such option were called non opties (in pre structured cadre).
The above BCR (10%) Quota is for the non opties i.e. (in pre structure cadre)

~ persons who did not opt for such training. And opties were grant ed financial benefit

i.e. scale up gradation to the extent of the non opties who were granted such
promotion depending upon their seniority. For example if A who is a non optiee and
granted BCR promotion to Grade IV against 10% BCR Quota than B who is a optiee
and senior to A will get financial up grading to the extent of A.

As mention above 10% BCR vacancies are filled amongst the non optiees and
senior non optiees will be given benefit by financial up gradation to the extent of
their juniors. Vide O.M. date 12/10/1998 issued by Ministry of Personnel, Public

‘MM/;,L ot ol foa
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to be followed by DPC in respect of retired employee who were eligible for

consideration in a particular year and retired subsequently in cases where DCP
could not be held for reasons beyond control even through vacancies arouses
during the year(s). As per this memorandum it was. clarified that eligible employee
for a particular year but not actually in service when the DPC is being held may be
included in the panels. Its is humbly stated that such officials/ employees will have

no right for actual promotion but their pay will be fixed notionally.
A copy of the letter date 12/10/98is enclosed as Annexure-3

48  That for the reasons best known to the Respondents DCP for Grade IV promotion was
not conducted for the year 200‘1., 2002 etc. Subsequently DCP was conducted and
panels of eligible candidates were prepared and promotion orders were issued to
various eligible éandidates but surprisingly while doing so applicants though senior
and eligible for promotion were left out and junior persons were promoted for
example vide promotion order dated 28t August 2007, Memo No GMT/EST-382/Gr-
IV/Sr TOA(P)-STS (Loose)/Part-1/2007-08/24 grade 1V (10% BCR) promotion was
granted to a large number of employees. In the aforesaid promotion order names of
K.P.Choudhury , Sri Munindra Borgohain (against SL No 9), Sri Sarbeswar Sarma
(against SL No10) , Sri Rupen Kumar Choudhury (against SLNO 11) appeared and

* were granted grade IV promotion against 10% BCR quota giving retrospective effect
from 1/1/2003. It is worthwhile to mention here that all these persons are junior to
the applicants. This shows that promotion orders in Assam Telecom Circle were
issued hastily in total violation of existing guidelines, ignoring circle level seniority in
basic grade. The promotion orders were issued in total non application of mind and
with intention to do favour of the junior staff ignoring eligible senior staffs. This was
done in violation of various constitutional provisions embodied in Article 14 and 16 of
the constitution and in violation of various Government of India’s instructions
contained in various O.M.S. issued from time to time.

A copy of the promotion order dated 28/8/2007 is enclosed of

Annexure 4
4,10 That vide letter dated 30/10/2008 (letter No GM/Est-382/Gr-1V/ all cadre / 08-09/26)

issued by the General Manager Kamrup Telecom District and letter dated -
22/11/2008 and Latter No STES-9/29/Pt-1V/168) issued by the Dy. General Manager

Madusl cd. Ealltle



(Admn.) in the subject of Granting BCR-IV promotion to retired official with
retrospective effect guidelines were issued In para 6 of the above guidelines it is
stated that
“ Further as per B.S.N.L. instruction vide letter No 22-6/94/ PHE-ii (Vol-li) otd.
29.10.2009 it has been instructed that while granting the promotion to retired
Gr. IV officials, the pay is to be fixed notionally and the revise the pension
accordingly (Annex 1l)”
As such it | clear that retired employees are entitied to such promotion and national
pay fixation. But B.S.N.L Authorities deprived the applicants of such fixation and
financial benefits thereof. It is started that applicants are entitled to get actual
promotion and pay fixation as per the scheme.
Copies of the letter date 30/10/08 and letter date
22/11/08 are enclose a Annexure 5 & 6 respectively.

49 Those B.S.N.L authorities deprive the applicants of their legitimate claim by

misinterpreting circulars /memorandum and Constitutional Provisions etc. This has
happened due to non application of mind and as such is against the established produce
of law. B.S.N.L authorities’ completely ignored their care without any valid reasons. Due to
non fixation of pay in higher grade applicants are getting Less pensions than other
similarly placed persons. This is illegal.

4.10 That the matter regarding promotion of these applicants and few others was taken up with

the B.S.N.L. authorities by B.S.N.L. Employees Union on several occasions but B.S.N.L.
authorities took no interest in the matter and kept the matter pending. General Secretary
of the union to Sri D.P.De, GM (Estt.) B.S.N.L. vide letter dated 12/2/2009 sought
clarification from the administration and requested him to rectify the error which is still
pending.

A copy of the letter dated 12.02.09 is enclosed of

Annexure 7

5. GROUNDS WITH LEGAL PROVISIONS:

5.1

5.2.

For the applicanté are entitled to Grade 1V Performa promotion (10%) BCR Quota from
the date on which their r juniors were promoted and are entitled to get financial benefits
as applicable under the .

For that no consideration of applicants for 10% BCR Grade IV promotion is violative of
Article 14 and 16 of the constitution of India.

Madush el Katola
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5.5

8.1.

8.2.

8.3

8.4.
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For that non consideration of applicants for the above promotion is clear violation of
the various guidelines issued by B.S.N.L. and Gowt. of India.
For that their last pay in the higher grade should be calculated for fixation of pension
and other benefits.
For that non fixation of pension in the higher grade applicants are continuously
suffering. | _
Applicants crave for the liberty of this Hon'ble Tribunal to give additional grounds at the
time of hearing. '
DETAILS OF THE REMIDIES EXHAVSTED:
There is no remedy under any Rule and this Hon’ble Tribunal is the only forum for
redressal of the grievances. The matter was taken up with the BSNL Authorities by the
recognized union i.e. B.S.N.L. employees union of which applicants were member but
without any fruit
MATTERNOT PREVIOUSLY PENDING BEFORE ANY OTHER COURT:
The applicant declares that they have not field any original application or petition in any
Tribunal or Court
RELIEF SOUGHT FOR;
Under the facts and circumstances mentioned above applicants pray for following
reliefs:
The applications be granted Grade IV promotion (10% BCR) Grade from the date on
which their juniors were promoted.
The applicants be granted are as salary and other consequential benefits in the higher
grade with retrospective effect. _
The pension of the applicants be revised in the higher grade with payment of arrear.
The any other relief or relief’s as the Hon'ble Tribunal may think deem fit and proper.
The above relief (5) are prayed on the grounds stated in para 5 above.
This application is filed through on advocate
Particulars of the IPO

(IPONo....2.9.6 4323 61

(ii) Date of issue... }./12 /o9

(il ssued from..... 00! wbons ©.0.

(iv) Payable at.... & £ Q.. Guswaked

11. Enclosures : As stated in the index.
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VERIFICATION

e .
S MY

I, Shri .M.%:.KALTA.............aged about 65

years, Son
Late  Banpnu &.A.‘\.“.t...\‘X&.‘.—Z\.T\'A:..-...............resident Noonmah  of
Y s husk, Kooy ... Guwanati-. 2Q do hereby verify that the
statements made in paragraphs 1, 4, 6, 7, 8, 9, 10_.' 11, 12 are true to
my knowledge and those made in paxagraphs 2, 3 and S are true as per
legal advice and | have not suppressed any material facts.

AND 1 sign the verification this ..|S.. day of December 2009 at

Guwahati.
Place: Guwahati.

padatgh of v Ko S

Date:..1& /‘2/ - Signature
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HU 20D TAY 01 i1 23372202 PENSTUY SE HNNEXURE 3
S » NS TON SECT cae .. '"m
g ey i ORI
' Gl ’ x&my‘o{ Parsommel, Public Gnt ba ke N ),&
| (Pepartment of Pessanns! end N
Subject:-
The unders 1a poference to the Deparument of Pere @Ixmm@:fg
Office Memorendun No.2201 /573 April 10, 1989 cordainng Ws .
DPCs. The provisions mede in 6.4.1 of the aforasaid Office Maporgndum l@}'&? ﬁwf&m
for preparstion of yesr-wise panel(s) where for reasons beyond omsxol, 19:3% (g) not
the yesr(s) even though vacencies €038 during the yeer(8):- )

Y paterming the ecthal mmper of Ngu‘d" vocancias thot aess in eoch of ma W}@Q’{U} irmmadiotely

M/‘WNVMMWrofmgMWme M@?WWWW

(i) Comida/f'in regpsct of euch of the yeor. thoes of ficsrs enly who would bp ertthin the fald of cheloe with

e ferance 7o 16 mmdgs of goch your starhing with fhe M}aﬂymomvfd&

(it}  Prepore o ‘Sslact List by placing the eslect liet of tha earlier yoor ebove the ens for the next ywer end 20 0%

2. Doubts have boen exprented in this rogard 83 to the consideration of employess who have 8inoe retired
but would also have been considered for promotion if the DPC(s) fdif the relevent year(s) hed besn held in ume.

3. I he matter has bosn geamined in consultstion with the Ministy of Law (Depariment of b 8%1 ‘Aﬁ&in).!
1t may ba pointed out in this regard thal there is 1O spocific ber in tho aforesaid Oflios Memorandum MM[
10, 1989 o any other rolatedt instructiois of the Department of Personnel and Training for oonst o,
relired employees, whils prepéring yoer-wise panal(s), who werd within the zone of comideration in W.Nlm
yeoar(s). According 1o legnl gpinion also it would nat be in order it eligible employees, who were within the
yone of considerstion for the relevnt yeas(s) but are not actually in service when the DPC is being held, are nat
considered while prepering yoar-wito zoue of oconsidarstion/panal and,” consequently, thelr junjoms 16
considored (in their planss) who would nol have bsen in tha zone of considere ion if the DPC () had been hold
in tima. This is considerad jinpemtive 10 idengily the correct zona of oonsidey wian for relevent yoer(s). Names -
- of the retired officiala\may glso be includ in the panel(s).  Such retired oMicisls wauld, }.\owovc:._l'uvo no
‘right for sctual promotion. “The DPCs), may, i need be, prepsro extonded pancl(s) following the principles

pfescribedgéug the Depastmegt of Personnel and Training Offico Memoraadu.n No. 22011/8/87-Bat(D) dated
April 9, 1996, , : ' . =

: ,owmueccr.u’m&m

& MinistiewDeparons se requosS RIS EE0
including their attached e eubordinate officés edyer REWHTHE TR

| 91 D°C 8 KTHA)
{0 | pirecronEstablishment)
To *
Copy toi- s
2"&“

The. Union Publig Semace Commissiun, Dhotpuws House, Shahjehsn Road, New Delhi 116011
Kftested : N ,
% _ s o e
-~ . . ? 1 ' .

| AAdvonxte
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‘ | - 1&7 FiNEXURE. ..

(A Govt. of India Enterprise) : '
: OFFICE OF THE GENERAL MANAGER, GUW _
KAMRUP TELECOM DISTRICT PANBAZAR, GUWAHATI-781 001, 5, "ahati Bgp,
— O %?3
Memo No: GMI7EST-382/Gr-1V/Se TOA(P)- STS(Loose)/Part-1/2007-08/24
Dated at Guwahati the 28™ August, 2007.

/ BHARAT SANCHAR NIGAM LIMITED

The General Manager { BSNEL ), Kamrup Telecom District, Guwahati is pleased to revise the effect date of
ariniing 14% BCR Grade { Grade [V ) in partial modification of this office carlier Mcemo No. as indicated in * remarks *
co e e b e T e VS e 3 1o e 20L ROCR grade £ Grade- iV ) 10 the:offigints at ShNo, 16

054 &0 49 in the 1DA scale of pay of Rs 8570-245-12.245,- p.m. with effect the dates mentioned ‘against them i.e.
from the the date of their juniors ( Sri Akhil Chandra Bhaltacharj.c. Sri Rajendra Pfashd Boro, Sti Umesh Chandra Das
and Mrs. Jaymati Saikia atowary ) have been giwen this benchi as per senicrity in the basic grade of the old cadre. on
purely temporary and ad-hoc basis untit further order. -

Pay of the officials will be fixed under F.R22 () Ya) ().

Phis grinting of 16% BCR grade ( Grade - 1V ) is purcly temporary and ad-hoc and does not bestow upon the
ofiicials any claim for regular absorption in the grade. This ad-hoe promotion is liable lo terminated at any time without
assigning any reason thereof,

“SNo. T Name. Designation and Emp. No W.EF. Remarks B Working Unit
0) USH K P Choudhury. Sr.TOA(PY. Emp. | 01-07-2002 In partial modification of this | SDE( Trunk’),Panbazar,
. No.-3080 =7TTTE | office earlier Memo No. GMT
| . LEST-382/STS, CTS(PY0S-
) 067204 dated 27-02-06 in
which his effect date was
shown as 01-07-2005 is now
revised and advanced to 01-
- 1.07-2002. _
N ' Sri Subhas Chandra Das ( 1), 01-07-2002 -do- SDE { OCB ), Dispur
SrTOAR) Grade TV Ema No_ 1164 )
03 i Md. Siddique AL SETOAP). Gr-1v. 01-01-2003 T_In partiat modification of this - | SDE( M/C ), Pnabazar
| Lanp No.-3035 otlice carlier Memo No. :
' GMT/EST-382/STS,
‘ ('TS(P)/05-06/204 dated 27-
| 02-06 in which his ¢{Veet date
/ i was shown as 01-07-2005 is
now revised and advanced to
) : _ _01-01-2003, . ,
iy | Sri Manik Chandra Deka. . St TOA(PY, | 01-01-2603 -do- SDE ( Trunk ), Panbazar
i 2 GV Emp NoL-3122 g
NN Sri Chaza Ram Rabha, St TOA(P), Gr- | 01-01-2003 -dos - DE (NS ), Panbazar ~
' IV, Emp Na.-3057
L 06 Sri Debusish Moitra. St TOA(P). Cir- 01-01-2003 -do- DE ( Pig ), KTD/GH
. V. Emp No.-3070 ) ’
- 03 Sri Dulal Chandra Bora, Sr.TOA(P). 01-01-2003 -do- . | SDE ( Mobile ), Panbazar
Gr-1V. Emp No.-3023 ) : :
08 Sri Bhupen Chandra Patgiri, . 01-01-2003 -do- SDOP ( C-Il'), Ambari .
Sr.TOA®). Gr-1V. Emp No.-3086 ) i
0g ; Sri Munindra Borgohain, Sr. TOA(P). 01-01-2003 -do- A.O.(Cash), KTD.GH-I
GpdV EmpNoo3l2a o b | —
. Sri f\.:{tin.:,'.'.:nr Suriia, SETTOAD), G- i-01-26G3 : -do- SDIE( CSC ). Utubari
. CIV Emp No-3 '
T i Sri Rupen Kumar Choudhury., 01-01-2003 -do- SDE ( Trunk ), Panbazar
' ST TOA(P). Gr-1V. Emp No.-3184
[ {’ Sri Swapan Kumar Basumatary, 01-01-2003 ~do- St A.OL TR Comp), CTO,
LS FOAP). GrelV, Emp No.-3 184 Panbazar
7t v
Attested '

BEdvocate



St N, Bdrm an, S’ l()/\(P) Gr1V, 01-07-2003 [ln pdr(ml modlhmnon of this
| Emp No.-3078 office earlier Memo No.

[ GMT/EST-382/S T,
CTS(P)05-06/204 dated 27-
02-06 in which his effect date
was shown as 01-07. 2005 is

————————

now revised and advanced to 2 : ; -
e - __1 01-07-2003. <1 0r, ,, 20’09
14 “Mrs. Nirmali Basumitary ;. TOA®)~ 01-07-2003 -Do- - | SDE(RSU)
N | _Gr1V. Emp.No.3179. o } Kalapahar, 4
IS Sri Madan Mohan Talukdar, 01-07-2003 -~ Do- DF: (CT0) ah BS’?
SETOA(P) Phnbagar. % ch
GriV. Emp.No.3178. - !\"\..\ ERH ’
l 16 Sri Hem Ch, Saloi Sr. IOA(P) 01-07-2003 Nil. .

Managar Telemart,
Gr..11l Emp.No.3106,

Dispur,
17 Sri Tarun Talukdar, Sr.TOA(P) 01-07-2003 “ SDE.(OCB-1I) -
Gr. 111 Emp.No.3202. Panbazar LA
18 Sri Satya Nath Kakoti. Sr. TOA(P) 01-07-2003 Nil SDE (E- 10B) Panbazar. |
- Gr.IIl Emp.No.3163 ) o
19 Mrs. Aruna Das. Sr. TOA(P) 01-07-2003 Nil SDE (OCB)Dispur. I
A Srl Emp No.3ogs N S e
w0y Sri Bidhan Ch. Choudhury. 01-07-2003 Nil DE(EXT.IM) Dispur, :
S TOAP) )
N 40 L Emp No., 3016 4 ) B e e .
21 >1i Pradip Kr. Sarania S TOAGR) ™ 01-07-2003 ™~ B T SDOP/Kalapahar.
Gr..lll Emp.No.3135
22, Sri Shyamalendy Bhatmchﬂrjec. 01-07-2003 Nil SDOP/KaIapahar h ]
SLTOA(P)Gr. 111 Emp.No.3164 i
“ Sri Mahendra Das. Sr.TOA(p) - | 01-07-2003 _ Nil DE/CTO. Panbazar, |
Gr..11l Emp.No. 3126 '

24 Sri Mahendra Ch. Rabha. Sr. TOA(P) | 01-07-2003 “ SDE/Trunk. Panbazar. .
Gr..IH Emp.No.3174 :
125 Sri- Khagendra Nath Deka. St.TOA(P) 01-07-2003 Nil > .

SDOP/Ulubar-]

b GOt ili Emp.iNo. 3043 _ N — - . e ;
20, Sri Trailokya Ch. ”d'i. Sr TOAP) Ol-()7—2()()3 i Nil SDE(Mobile) Panbazar ]
Gr it mp.No3169 . .

27 Sti Ugra Kanta Borg SETOA@P) ~ 01507-2003 NI II
Gr.1il Emp .No.3}72 ~ | !
azar ] . !

28 Mrs Anjali Dutta, Sr. TOA(P) ' 01073503 TN
i

Gr.. 11 Emp.No. 3006
29 Sri Taruk Ch, Medhi . Sy TOA(P) 01-07-2005 . NilL SDE (RSU) Kalapahar J

' SDI/Irunk i'kmbu/.ur.

SDE (E-10B) Panb

Gr..Ilt Emp.No.3170 i

— ————————

01-07-2003 Nil

Sri Prabodh Ch, Patgln Sr.TOA(P)
Gr.11l Emp.No.314

Sri Amrit Ch, Das qr TOA(P) 01-07-2003 NI

Gt l_llp_NnSl()() B R e

M, Kannals ) Das. St l()/\(l’) G1-07-2003 Nil

ir. 11 Emp.No. mp.No.311) A e
‘ Sri chendm Nath P. -07-: TN

athak Sr.TOA Py ] 01-07-2003 Nil T SBEINC) P
Gr..Ill Emp.No. 3071

SDE (OPR) Borjhar

AOCTRYK TG ™

34 Sti Kiran Ch, Kalita, Sr.TOA(P) TOA(P) 01-07- 2003 Nil SDE (OPN) Borjhar
% Gr..1Il Emp.No.3205 _ -
I35 Sri Subhash Ranjan Duti, SETOAP) 01-01-2005
1 Griv Emp.ivo.318%

In purtial madification of this SDE(MC) Panbuzar
office earlier Memo No. ’ -
GMT/ES T-382/STs,

CTS(P)/05- 06/204 dated 27-

02-06 in which his effect dage

was shown as 01-07- 2005 is

now revised and advanced to

01-01-200s.

Atrested
-

Advozate
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SDE ( E-10-B). Adubm‘i‘]

k10 [ Nirs. Aparna Das, St TOA(P) 01-01-2005 -do-
Gr IV Emp.No.3099
R Sri Ram Kumar Bhattacharjee, 01-01-2005 ~do- SDE ( Int ). Silpukhuri
i St TOAP)
‘ GrlV Emp.No.3151 .
| 38 Sri Sibu Ranjan Nag, Sr.TOA(P) 01-01-2005 -do- SDE(MC) Panbazar
! Gr 1V Emp.No.3190
i 39 Sri Gobinda Rabha. Sr. TOA(P) 01-01-2005 -do- SDE (OCB) Dispur.
L Gr IV Emp.No.3073
;a0 Sri Jogendra Nath Basumatary. St TOA | 01-01-2003 Nil SDE ( E-10-B ), Panbazar
/) (") Griil Emp.No.3223
T Sri Gajendra Boro. Sr.TOA(P) 01-01-2005 Nil DGM ( Mtce YETR.
' { Grlb EmpMa. . ) N S S Siipukhuri
e Sri Prancswar Blmllucl'l—ur_icc. SETOA 01012008 Nil A.O( Chsh ), KTD/GH
] (P) Gr Il Emp.No. 3137
{43 Sri Prabhat Chandra Dawka. Sr. TOA 01-01-2005 Nil SDE(MC) Panbazar
- (P) Gr 1l Emp.No. 3138
] Sri Gautan Kanta Baruah. Sr.TOA (P) [ 01-01-2003 Nil DE { Mabile ). Pabazar
i Gr 1l Emp.No. 3074
bas Md. Ayub Ali. St.TOA (P) Gr 11 01-01-2005 Nil SDOP ( Central-Il),
[ Emp.No. 3005 Ambari
[ o Sri Pradip Kuamr Bhagawati. Sr.TOA 01-01-2005- Nil DE ( OCB ), Panbazar
i (P) Gr 11! Emp.No. 3139 : )
T Sri Raheswar Boro. Sr.TOA (P) Gr 111 01-07-2006 Nil DE ( OCB ), Dispur
N Emp.No. 3153 .
, 48 Sri Kiran Chandra Rabha, Sr.TOA (P) 01-07-2006 Nil DE { OCB ). Panbazar
b o LG Emp.No, 3042 e )
2 49 Sri Ramesh Chandra Deka. Sr.TOA (Py | 01-07-2007 Nil AMT ( U ). Panbazar
{ Gr 11l Emp.No. 3154 -
Contral Adminisimthve Trunsl

Wi wrrafies Tred

GNNT
1 o9y proo -
: gdl-
1
1 . (C.Dey)
Guwahaﬁl Bench Divisional Engincer { Admn )
Copy 1o: W W
Ol ' The CGM ( BSNI. }_Assam.J¢ SCOMEH ree =G T
02, The AMT ( U ). Guwahati-1
03. The DGM ( Mice ), ETR, Silpukhuri, GH-3
04-10 The DE ( NSy Plg/ CTO/ Extl-1l/ Mobile/ OCB, Panbazar/ OCB, Dispur . -

11-13. " The SDOP, Kalapahar/ Ulubari-lI/ Central-11, Ambari.

14-25  The SDE ( Trunk)/ OCB.Dispur/ MC/ Mobile/ CSC, Ulﬁbari/ Int, Panbazar/ RSU, Kalapahér/ ocCB-

I, Panbazar / E-10-B, Panbazar/ E-10-B, Adabari/ Opn, Borjhar/ Int, Silpukhuri,

26-28.  The A.O.( Cash J/ TR ( Comp )/ TRA.
,20. The Manager Telemart, Dispur.

30. The CSS ( Ray Bill ). o/a ther GMTD/ Kamrup.
3179, icial concern.

T 80-176. Service Book/Personal File of the official.

ST Sal el 1R Package/ 827/ 8.4,

.

For GM ( BSNL ), K¥B7CH

181 The District Secretary, BSNLEU, Kamrup Tele Distt, Panbazar, GH-1
182, Spare-
A *
Attested

—
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- / (A Govt. of India Enterprisc) T
-J \ Office of the  General Manager Telecom ~ A
s Kamrup Telecom District

Guwal}idti-781001.

“los GIVIZESE-382/Gr-IV/allcadre/08-09/26 Dated at Guwahali, the ‘

dhe Dy General Manger (Admn)
O/o CGMT,Assam Circle
Panb:w;:u’ , Guwahati ~781001 :

Sub: Granting BCR Gr- v promotlon fo retired official with retrospe sbive,
Ref: your office letter No: STES- 9/29/Pt 1V/166 Dt: 18.10.2008.

It is reiterated  that the case 1(>gardm s b@ntmg BCR Grade IV to retired
officials has alrcady been referred. in detail to your kind office vide this office
letter No.  GNT/EST-382/Gr-IV/allcadre/08-09/18 dated ' 29.8.08 & ‘No.
GMT/ EST-382/CGr-1V/ allcadre/08-02/17 dated 24.07.08 for seeking guidance &
instruction in the matter. In reference to above referred letter the case is again
stated as below -

L. As per existing norms for granting 10 % Grade IV BCR promotion in
thie particular periadic half year , the Grade IV BCR promotion is to be
eranted {o Non-t )-:‘1«.‘(-:; ( Pre-structure cadre) and scale upgradtion is
o e given to il the senior Optees ( Restructure cadre) . This means
that all the .LO "«' BCR bencrdted vacanues are only suppo&,u to Le
filled with non-uptees .

2. Earlier in Kamyup SSA , wh1le granting the BCR Gr IV promotions ,
number of scale upmadatlon cases of the Optee officials were being
adjusted in subsequent grade IV vacancies i.e . while calculating 10 %
BCR for subsequent periodic half year fer granting Gr. IV promotion
, all the Optees & Non ~optees of previous half year were being treated
“as G IV prometees therefore numbu of grade IV pxomotxom ( to non
optees) were aiways less than the actually due.

3. This crror was \ighli;;hled by the then GMTD on 24.3.2007 and.it was
directed to admin cell to correct this procedure forthwith. ( Annex-1)

4. Because of this mistake, actual beneficiarics of Ge. 1V ( i.e some non-
PPV optee) were feft out from getting the BCR Gr. 1V hom due date & have
g retired subsequently.

5. The demand las beer raised from union platform that all such left out

i k?\\) cases should be revie red from introduction of the BCR scheme & the

T officials who have be n given such BCR Gr 1V, their promotion to be
,)\;; csonsicdered from retr pective date.

- "-—}"fMtestcd

CARJvosaty L




. 6. Purther , as per BSNL instruction vide letter No. 22-6/94; PHE-II (
' . Vol-1I) Dt: 29.10.2002 - it has been instructed that while granting the
promotion to retired Gr. Iv officials, the pay is to be f{ixed notionally

. and to revise the pension accordingly. (Annex-2)

7. 1f the above adopt'éd procedure is reviewed then_éfound 120 No. left
out cases have been'identified {rom Januray 2001 .and are as under -
a. Theretired non' optees ofﬁcials who h_ave; not got;.t'he. BCRGr1V

promotion-—--14 No. e _

b. The retired-non optee officials who got promoted and now
required to advance the date of promotion ----- 14 No.

c. Ifabove (a) & (b) is considered then the No. of optees retired officials

for whom the scalc to be updated aécordingly"---';--"92 No.

8. The above case were examingd in this office as per opinion given by
the then General Manager , Kamrup ( Annex-3), but in light of DG ¥
vide order Mo. 34-34/2004 - Pen{1) dated 13.12.2005 further endorsuti
wile circle otiice vide Intter No. Bsit-4/32/OTBP/BCR/5 dt. 17.11.2000
( Annex-4) , in which it was stated that pension is not admissible on
motional pay s0 it is not correct to revise the pension on the basls o
notional pay , the case was sent to Circle office for guidance for
further disposal of the matter . - |

“This is {0 kind information and further guidance in the matier pl.

Ara
A

. _""-;:;\'vf"\‘ )
(H. Samantay
GMTD, Kanuuyp
Encl: As Above X AP
o sheds)

(Vb o
Ay - e (T

- e A

Centred AGrmisraiive mxs;"ﬁe
2w wrrabE SOWE i

9y DEC 54

A g& Ggwahaﬁ Ban{‘;h‘ e

1

NES
i
5\ ‘Y\g: Attested " .
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A% (A GOVERNMENT OF INDIA ENTERPRISE) -

ORFICK OF THE CHIEF CENERAL MANAGER , ASSAM CIRCLE
PANBAZAR :: GUWAHATLT81001  © |

st oo

I’"‘"T:“:"Z"“""':' """"'"‘—”’"—"""”"“”"_’ ' ""'—"—"'—""'ov—""'l""—f"—_""’”"""’
N, ST PEIVIES e " Dated at Guwabati the 22112008
To
Sri Pitambar Sahoo,
Deputy Manager (Pers-ill.)
Personnel Section '
~  BSNL Corporate Office
4" Floor
Bharat Sanchar Bhawan
Opposite Hotel Janjath
Janpath Road ’
New Delhi-110 00-
. Subi- - Granting BCR Grace-IV 10 retired officials :with retrospective
Ceffect. T - o
Ref:- ~ Corporate Ofﬁcc.N0.250-3/20()8/Pers-111 dated 1_9.09.()8.

ICindly refer to the subject and correspondence cited above. The

details of the cuse relating o granting BCR Grade-1V 1o retired officials with
retrospestive © ftect is mentioned below —
L ' Az ped existing nouns ior yranthig 10%, Grade IV BCR promotivt
b e pariicuar periodiy hali year, the prade 1V BCR promotion is to be granted 10 RISHE
Opiees (Pre-strnciure cadre) and scale upgradation is to be given 10 all the seniar Opices
Restructure cadre). “his means that all the 10% BCR peneraied yacancies ave oniy
supposcd to e filled with non-opiees.

2. . YVarlier in Kamrup SSA, while granting the BCR 1V PIOMIOHONS,
qumber of scale upyradation ' €ases of the Optee officials were being adjusicd in
subsequent grade IV vacancics i.¢, while calculating 10% BCR for subsequent periodic
half year for granting Grade 1V promotion, all the Optees & Non-opt.ees‘of previous half
ycat were being ireaied as Gr. 1V promotees thercfore number of Grade IV promotions

(to non-optecs) Were lways less than the actually due.

3. This crror was highlighted by the GMTD on 124.03.2007 and it was
Sreecied to udmin celt to correet this procedure {orthwith. (Annex-1}.
CContd....

:%:mm Aderdisirztive Tribunel
FAW TR SR
B
Attested ! 21 DEC 2009
] .
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4. Because of this mistake, actual beneficiaries of Gr. IV (i.e, somc

~ non-oplee) were left out from getting the BCR Gr. IV from due date & have retired
subsequently. ' : . ' ‘

5. The demand has been raised from union platform that ail such left
out cases should be reviewed from introduction of the BCR scheme & the officials who
have been given such BCR Gr. IV, their promotion to be considered from retrospective
date. : ‘

6. Further, as per BSNL instruction vide' letter No. 22-6/94/PHE-
[I(Vol-iI) dtd. 29.10.2002 it has been instructed that while granting the promotion 10
retired Gr. IV officials, the pay is to be fixed notionally and to revise the -pension
cecordingly. (Amnex-I1). : '

7. L If the above adopted procedure is reviewed then around 120 no.
teft out cases have been identified from January 2001 and arc as under —

a) The retired non optees officials who have not got the BCR
Gr.V promotion ------ 14 No. _
b) The retired non optee officials who got promoted and now
required to advanee the date of promotion ---=== 14 No.
¢) 1f ahove (a) & (b) is considered then the No. of optees
retired  officials for whom  the scale to be updated
accordingly ------ 92 No. -
5. : The above cise weil cranined D (his office as per opinion given

by the General Manager, amrup (Annex- {11), but in light of DOT vide order No. 34--
34/2004-Pei(T) dtd. 13.12.2005 further endorsed vide Circle Office vide. letter No. Estt-
4/32/OTBP/BCR/S dtd. 17.1 1.2006 (Annex-1V), in which it was stated that pension is not
admissible on notional pay so it is not correct to ‘revise the'.perision",on'the'.basistof_
notional pay, the case was sent to Circle Office for guidance for further disposal of the
matter. ‘ o o . '

officials will neither get pay benefit nor get pension benefit therefore it is recommefid 2ETaS,

Regarding the comment of Circle IFA, it is opined. that the re Wwﬂw?m ,
' R T
for granting the retrospective benelit. ¢

HE ,,,&;;3;;?(

~ You are therefore requested to examine the case and - - R Dee (557
communicate your decision so that the matter can be settled amicably, G S

; S S o ) VQWeh&ﬁB h

An carly action is requested. %

~_(P.S.Bhattacharya)

Dy. General Manager (Admn)

Attested o

AdvoTate



BSNLEU Recognised Union in BSNL

S AN Namboodiri pegistered Under Indian Trade Union Act 1926.Regn No. 4895)
General Secretary A T

BSNLEU /506(BCR) 12.02.2009
To

Shri D.P. De, .

GM (Estt), BSNL

Bharat Sanchar Bhawan

New Delhi - 110001 .

Sir,

Sub: SGranting of BCR Gr. IV Promotion to retired officials with retrospective effect.

Ref. CGMT, Assam Circle Letter No. STES- 9/29/Pt-1V/166 dt 22.11.2008.

Your kind attention is invited on the letter referred to above. 120 officials of Telecom District
Kamrup, Assam Circle were not granted BCR Gr. IV promotion on due date due to
administrative lapses. CGMT, Assam wants clarification on few points to rectify the error
committed GMTD Kamrup in adopting procedure for granting Gr. IV promotion.

I, therefore, request you to kindly issue required clarification so that BCR Gr. IV promotion may
be granted to the above mentioned officials with retrospective effect. '

Yours sincerely,

& 5. 7"’”” R Rt ey
| [V.A.N. Namboodiri] j Py
General Secretary : ! 21 DEC 2009, :
: | " Guwahati Bench
Copy to:- _ AR =ity
3 v Com. Homeswar Deka, Circle Sec retary, BSNIEU, Assam Circle, Guwahati.
5 . Attested
—
Advorate
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